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. ?or:( Blari, dated the Of"" M'GI,r 2007 
NOTIFIOATION "Tt. 

.. No .. 'D5I.frojFile No. 1-467j2004-TW. In partial modification or 
Notification No. AN/PATR/7 j 1 dated 2J,.al April 1957 and in exercise 
of the powers conferred under Section 17 of the Andaman & Nicobar 
Islands (Protection of Aboriginal Tribea) Regtrla tion , 1956, the LL. 
Governor is pleased to order that Ex-servicemen set tlers i.e. "Ex­ 
servicemen, their dependant family membrr s who have been 
rehabilitated/ settled under the approved scheme of the. Govt." and 
Permanent inhabitants among the non-tribal people of Great 
Nicobar Island as defined under Rule 170 or Andaman & Nicobar 
Islands Land Eevenue and Land Reform Rules, 1968 are exern pted 
from the requirement of taking pass under t he Regulation to visit 
Nicobar District Headquarter's for the bonafide / official purpose. 

However, such persons are required to rarry the valid identity 
cards issued by the District Authorities and present the same for 
verification whenever they are required to do so by the authorized 
officers of A&N Administration. 

lJy 0]"(1('[' 

~~-----­ 
~o'7 

Auei st.arit HecreLary (TW) 
Copy to: - 

1. A&N Gazette. 
2. The Inspector General of Police, A&N Islands, Port Blair. 
3. The Deputy Commissioner, Andamans District, Port Blair. 
4. The Deputy Commissioner, Nicobars District, Car Nicobar 
5. The Superintendent of Police, Nicobars 1 iistrict. 
6. The Dir-ector of Shipping Services, A&N Adrnri., Port Blair. 
7. The Direct or, Civil Aviation, Port Blair. 
8. The Assistant Commiasioner , Campbell I Jay. 
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